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iE CENTRAL ADMINISTRAT IVE TRIBUNAL
W PRINCIPAL BENCH, '

NEW DELHI.
* % * %
N
Date of Decisien: W4
OA 1008792
PRADEEP KUMAR TALUQAR «as APPLICANT .
Vs.
Lt . GOVERNER & OTHERS - »eo RESPONDENIS .
QORAM
THE HON'BLE SHRI J.P. SHARMA, MEMBER (J).

F.r the Mlicam P SHRI CoNa REDD{.
Fer the Resperdents oo« SHRI GAJRAJ SING .

1. Whether Reperters of lecal pagers may be x
allewed te see the Judgement

2. Te be referred te the Reperters or net ? -

(DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (J).)

The spplicant Pradeep Kumar Taluqdar had applied fer
cempassisnate #pe intment en 30.12.90 te the Sécrotary, Delhi

Administration en the greund that his mether Sut . Neelima

Talugdar, whe was werking as a Water Weman in Gevt. Girls'

Senier Secendary Scheel, Ashek Nagar, has been madically feund

net fit S r service and Se en medical greund was ret ired

frem service w.e.f. 30.4.90. The applicant, therefore,
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alleged that the family has immediate need eof help and sheuld
be given cempassienate appeintment. Since the applicnt is
the eldest sen and is un-émloyed, he sheuld be given a
suitable Class-III or Class-IV pest. The representatien

of the applicant was rejected by the Delhi Administratien

by tﬁe impugned erder dated 12.7.91 and the ippeal preferred
te the Delhi Administration was alse re jected by the erder
dated 11.10.91 (Decument-I and &c@mll). In this
spplicatien, the applicant has claimed the relief that the
case of the aspplicant be censidered fer .;nny suitable,Gfoup-C

or Greup-D pest by the respendents and a directien in this

regard be issued.

2. The gpplicant stated that the mether ¢f 4the applicant
suffers frem'Chrenic Schise Phrenia’ and she was alse
hespitalised. The spplicant has anether brether Pranab Kumar
Taluqdar, whe is living Separately and is empleyed. It ig

alse the case of the applicant that ene shri A.K, Ghesh is

his step father whe liveqwith his mother since 1971 but

deserted her in 1989. The dpplicant has his wife and twe

children. The applicant made several representations byt

teo no effect,
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3. The respendents centested the applicatien and stated

that the applicanﬁ has net ceme with cleap hands ner he
disclesed the full Aetails of the family in his representations
te the Delhi Administratien. The respendents stated that

in erder te get a clear picture of the family ef the applicant
an inquiry was made by the Feed and Supply Department and

they infermed that Ration Card was earlier in the name of the
applic an‘t and bis brether Pranab Kumar Talugdar, vhe were
shewn as sens ef Shri A.K. Ghesh and the name of their mether
is written as Smt. Neelima Ghesh, the Feed Card N .735852.
Subsequently the appli.canf. surrendered this card en 1.6.90

and Feed Gard No .336740 was issued in the name of Smt. Neelima
Talugdar in September, 90 at the same address with anether
member Pradeep Kumar, her sen. This was j.ssued on the basis
of surrender certificate frem Calcutta. It was\ further
infermed by the Feed Department that

ane ther Feed Card N .

405443 was issued te ene Shri \Pr.nab Kumar s/e Shri A.K. Ghe sh

It was alse breught te the motice of the

administratien thst the first husband of Smt. Neelim, was

Shri o
hri gimal Chandp, and after his death Shri A.K, Ghesh ig
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the secend husband, whe is living and aliye.. It is fu T

\, < «
stated that ether sen of the retired Gevt. servamt is empleyed

in the Bank. In view of this, the appliCation was rejected.

4, I have heard the learned ceunsel feor beth the parties

at length and have gene threugh the recerds of the case. The
instructions ef the Gevt. of India fer cempassienate appeintment
are centained in OM Ne .14014/6/86 Estt. (D) dated 30.6.87.

The instructiens laid dewn that cempassisnate appe intment can
alse be given in case ef a Gevt. Servant whe en medical greunds
#is prematurely retired. Hewever, the facts remains that the
applicant has ret ceme with clean hands beciuse the applicant has
cencealed the main facts in the applicatien itself. The
paternity ef the applicant is still deubtful. In the Ratien
Card, which was in the name ef thri A.K. Ghesh, Ne.735852, ang

was till lately being used by the family ef the retired Gevt.

servant. The gpplicant as well as his brether are shewn as
sens of Shri A.K. Ghesh. Secendly, the ether sen Praneb Kumar
was issued a fresh Ratien Card in Aprik, 89, Feed Card Ne.
403443, and the name of his father is Shri A.K. Ghesh. The age
of the applicant is shewn as 35 years and the ag; of the mether

is 50 years. This alse create seme deubt as te whether the
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applicant \yas bern by the fermer husband er is the
Shri A.K. Ghesh. In the applicatien filed by the applicant
earliaf, the name ef the father was net written. Instead

that,
cht;e name of the mether was mentisned in the sen ef celumn

subsequently this was amended and the nameef Shri Bimal
Chandra was written as sen ef. This gees te shew that the

applicant has net ceme with clean hands.

Se The learned c-unsél for the applicant has stressesd
that the appeintment be given te the applicant en the basis
of law laid dewn by the Hen'ble Supreme Court in the case
of Sushma Gesain Vs. WOI (AIR 1989 SC 1976) and in the case

of Pheelwati Vs. UOI (RLR 1991 (2) 115). The facts of beth

the casts are different. In the present case the applicant
has net disclesed the family, its status and strength. The
applicant is the enly dependent en the retired Gevt. sarvant.
whe is alse getting pensisn. The applicant has alse cressed
the age of 35 years , as per his ewn shewing. The dplicant
has alse filed a cepy of the application ferm fer ebtaining
migration certificate and it bears certain netings that the

applicant appeared in 1977 with Rell Ne.48241 and he failed
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while in the ferm it is shewn that the applicant appeared

in 1978 and Rell No. is shewn as 21371.

6. Having given a careful censideratisn te all thege
aspects theugh it canmet be disputed that the mether of the
spplicant has been made te retire s prematurely en medical

greunds but yet he has net made eut a case te interfere with the

erder passed by the respendents.

7. In view of the abeve facts, the present applicatian

'is dismissed en the ground that the dpplicant has net ceme

with cle an han&s and suppressed material facts beth frem the

Tribunal as well as frem the respendents,
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